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Raiput the 25th June 2012

No. F-1-10/31/C.G. Sinchai Prabandhan Nirwachan Niyam 2006/S-2/2012.— In exercise of the powers con-
ferred by Section 55 of the Chhattisgarh Sinchai Prabhandhan Me Krishkon Ki Bhagidari Adhiniyam, 2006 (No. 20 of
2006), the State Government, hereby makes the following amendment in the Chhattisgarh Sinchai Prabandhan Me
Krishkon Ki Bhagidari Nirvachan Niyam, 2006, namely :—

AMENDMENT

In the said rules,~—

After Rule 82, the following rule shall be added, namely :—

“83.

Manner, Time limit and Fee for filing election petition.—Any person aggrieved by the result or procedure
of election_so adopted, may file an election petition, duly paying the fee therefore within the time limit and
to cfficers as mentioned below :—

(0]

(i)

(iii)

(iv)

Dispute regarding election of *#Water Users Association’s Managing Committee’s members and its
President, the petition shall be filed with Sub-Divisional Officer (Revenue).

Dispute regarding election of ‘Distributory Committee’ and ‘Project Committees’ members and

_President/Chairperson, the petition shall be ﬁled with Collector (District Magistrate) of concemed

District.

From the date of declaration of polling result, a period of thirty days shall be reckoned to entertam
the petition, failling which the petition shall not be entertained.

For filing the said petition, a fee of Rs. 200/- shall be deposited by the appellant to the concerned .
Executive Engineer, Water Resources Department and thereafter this fee shall be remitted by Execu-
tive Engineer under head 0702-01 (Revenue Recenpts) which shall not be refundable in any case
and shall be deemed as forfeited.
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(v) The decision so awarded by the concermng officer, shall be final-and bmdmg on the petitioner and in
any case no appeal shall be entertamed ;

(vi) In the event of comp{ehoa of any electxdn and declaration of election results, the tirae Limit to file the
election petition in all such ¢ases as mentioned above, shall be thxrty days from the date of declara-
tion of elecuon results .-, . " hy p
: Prowded that any petmon may be entertained after«he prescnbed penod of thirty days if
the petitioner satisfies the concerning officer that he had sufﬁcxcm causé for not preferring the peti-
tion with in such period and no petition shall be entertamed beyond a period of six months from the
‘ date of declaration of elecuon results.”. TR g

By order and in the name 0?’ the G’ove:r'nor of Clihattisgarh,
YACUB KHESS, Deputy Secretary.
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